
NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

9..cmo. 
in this #-rigina1 Applicati 

the applicant wh- is the s'n of 'fle late 

Shyam Sundar Trpathy has prayed f,r 

cmpassi-nate appintnent under the Ministry 

'f DefeC e Res p '-nd en ts 1 and 2, r in the m.A. 

itsel f it appears that the father frf the 

applicant 	initially j'thed as Russian 
I 

Translater m 29.121959 under the Ministry 

'f DefCe, Resp-ndent N 2 and was prir*ted 

t the rank r,f Class It gazetted e,fficer to 

the pst of Interpretr but befe-re jt ining, 

he hatr clear the meical test and he did 

nt qualify in the medical ecimiti-n.After 

he was disqualified by the medical Br,ard,he 

was reverted t, the ps t ''f examiner v e. f 

~

llth ,f Ju1y,19.In para 4.6 ,f the "A, 

it has been menti-'ned that the father of 

the applicant 	submitted his resignati 

~which was accepted w. e. f. 21, 9.1968,Applicant' 13 

father passed alay in 17 and acc-ziing t, the 

applicant the family is in financial distress 

and that is why, he has c-me up in this 'riginal 

Applicati n with the prayers referred tr earlier. 

Resp-ndents have stated in page 3 ,f the 

c -unter that at the time ,f the death onf the 

applicant' s father, he was wi,rking àZ HAL,Nasik 

This c'itenti,i of the Resp-ildents has nt oeen 

enied by applicant by filing any rejtnder.pr,n 

the ao.-v* recital nf facts, it appear that the 

pp1icant' S fabher resigned frefa his job under 

he aespt,ndents in 1968 and trk up a j eb under 

HAL1 Nasik and While w.,rkjng in that p,st,he 



r 
A.No.422/99. 

was gcpjred in 1987.As he has resigned frin the post under 

I 
	 the Res pr-nd ta his a p-n, the present appi ic ant, can fl ot claim 

c-mpassi -nate aPPn 	,C(-mpassir-nate app4n1uent is 

Crnsjder& -nly in respect mf the family mambers th'ee Wh 

died in harness or retired due to inrajidatj.in  this case, 

appUc ant' a father resig&& fr.in service in 1968 and passed 

ay in 1967 i.e. 19 years thereafter.In view 	this,, we 

hO'd that the applicant is n-t entitle! to C1ppassi -nate 

app4ntment under the Resprndents, 

we have heard Mr.A.Kaflung,.,,jeIrfl(3a c-unsej for the 

applicant and Mr. A.K,Dose.learnel Suiior Standing C5anse1 

appearing for the Respondents 

The original Applicatii is therefore held to be 

WithqUt any merit and is rejected. 
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